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: CHHATTISGARH ORDINANCE
. : . (No.OI of 2010)

CHHATTISGARH NAGAR TATHA GRAM NIVESH (AMENDMENT)
ORDINANCE 2010

An Ordmance further to amend the Chhattxsgarh Nagar Tatha Gram Nivesh
Adhmlyam, 1973 (No. 23 of 1973).

Pr'omulgated by the Governor in the Sixty-’ﬁrst year of the Republic of India.

satisfied that circumstances exist which render it necessary for him to take immediate action.

-Whereas, the State Legislature is not in session and the Governor of Chhattisgarh is '
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Constituiion of India, the Governor of Chhaitisgarh is pleased to pron.g?

Now, therefoie, in exercise of the powers conferred by «lause (11 of Asticle 213 of the
e e jollowing

Ordinance :—

BES

o

(1) This Ordinance may be called the Chhattisgarh Nagat Tatha G Niverh
tAs wiment) Ordinancz, 2010,

(2) It sinll come into force from the dare of its publice Gon iy the Oificial Garete.

During the period of operation of this Ordinance, the Chhzitiszarh Nagar Tatha Grani
Nivesh Aduiniyant. 1973 (No. 23 of 1973). (kercinalier seiurred 1w as the Prineipal /.ct)
shall have <eet suirisct 1o the amendments speciiied i Sections 310 12,

Afler section 30 of tie Principal Adhiniyam, the foltowiry Sceiion shall be .prcrted,
namely —-
W-A (D Any applicant may submit an apphicsios (o the divecior i cuch
©manne: as may oe prescribed for amendment (nthe approved Jayeu
plon provided that such amendment is i conlormity wiih the 4oy lop
ment plan, within the permitted  time poriod {roo: the date of
cummuunication of the order issred conditaaally sader sob: seetir s (35
of section 30.
L(2) All such reasouns for which amendment is sought shall b oakoned
whilz submitting the applicativu to the Director.

3) The Director on submission of sich apnlication, miy pass Spp: Ozt
. order afler giving a rcasonablc opportunity of hearing to the appfizni,

FFor sub-section (1) of section 31 of the Principal Adhiniyam. the followiry skali be
substituted, namely :(—

(1) . Any applicant aggiieved by an order graniing permission on condition o
refosing permission under seciton 30 or amendment under section 2G-A itiay.
within thirty_days of the date of communicaticn of vhe order to him, preier aa
appeat to such authority, in such manner and accompanied by such fecs &z nay
be prescribed.

i section 33 of the Principal Adhm;yan., for Ihc first paragraph, the following shall he
subsituted, namely :(— '

“Every permission granicd under scction 30 or section 30-A or section 31 or seetion 32
shali remain in force for a period of one year {rom the date of such grant and thereafier
it shali-lapse.” :

After sub clause (d) of scetion 36 of the Principal Adhiniyam, the last paragraph shall be
cubstituted ky the para s follows, namly :—-

“shall withoot prejudice to any action that mny be taken under section-37, be punished
with simple imprisonment for a term which may cxtend to six months or with fine of
minimum ien thousand rupees or with both, and in the case of 2 continuing offence with
further fine which may extend to one thousand rupees for every ifay during which the
offence continues after conviction tor the first offence, and such property of enautho-
rized development may be forforted”. '

For sub-sect:on (1) and clause {a) uf scction-37 of the Frincipal Adhiniyam, the follo-
wing sub-secticn (1) and clause (a) shall ve substituted, namely (—

(1) fhiere any devejopment hag beer carried out as indicated in Section-36 Director, .

may serve ch the owner a notice requiring him, within such period being not

" less ihan one week and not mere than three weck from the date of service of '

notice, as may be specificdthercin; ™~

(a) in coses specified in clause (a) or (c) of Seciion-36 to stop illegal ",
‘development of the land and to restore the land to its. condmon existing: -
before the said dei elopment took place; . _

044 (3)

Short itle  and
comineik cment,

Chhattisgarh Adhi.
niyam Ne. 23 of
1972 ta be tenpo-
rarily amended.

Inscrtion of new
section 30-A.

»\r.u.;.dr Tenit of

Arcudicnt of
sectien 33.

Amendmeiif of
section 34,

Amsndment  of
seoction 37.
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"~ Amendment’ of - 10,.

section -50.

11.

For sub-section (5) of section-37 of the Principal Adhiniyam, the following sub-section

- shall be substituted, namely —
&)

If the permission-applied for, on deposmng the compounding’ fees prescribed
by. the State Govefnment by issuing notification from time to time, is granted,
the notice shall stand withdrawn; but if not granted, the notice shall ‘stand; or

if such permission is granted for the retention only of some buildings or works, )

or for the continuance of use of only a part of the land or of development of
land, the notice shall stand withdrawn in respect of such buildings or works or
such part of the land, as the case may be; and thereupon the owner shall be

' required to take steps specified in the notice under sub-section (1) in. respect

of such other buildings, works or part of the land. -

For sub-section (7) of section-37 of the Prmcrpal Adhrmyam the followmg sub-section
shall be substituted, namely :— S

Q)

- Any person prosecuted under clause (a) of sub sectron (6) shall, on conviction,

be punished with simple imprisonment for a term which may éxtend to six months
or with fine of minimum ten thousand rupees or with both, and in the case of a

-continuing offence with further fine which may extend to one thousand rupees
 for every day during whrch the offence contmues after convrctron for the t' rst

offence.

For sub-sectlon (5) of section-50 of the Prmcrpal Adhrmyam the followmg sub section

shall be substituted, namely :—

&)

L]

Where the town development scheme relates to reconsmutron of plots, the Town
and Couritry Development Authority shall, notwithstandipg anything contained

in sub-section (4), consitute a committee consisting of the Chief Executive

Officer of the said Authority and two other members of whom one shall be
representative of the District Collector, not below the rank of Deputy Collector

~ and the other shall be an officer of the Town & Country ‘Planning Department
not below the rank of Deputy Director nominated by the Director of Town &

Country Planning for the purpose of hearmg objections and suggestrons
received under sub-section (3).

After sub-section (7)- of section-50 of the Prmcrpal Adhrmyam the following sub~
section shall be inserted, namely :— :

®)

(i) .~ Where atown development scheme has come.into operatron all lands
required by the Town & Country Development Authority for the
purposes specified in following clauses :—

(a) Laayout of new streets or roads, construction, diversion,

extension, alteration, improvement and closing up of streets -

and roads and discontinuance of communications, etc.

(b) -Drainagé inclusive of sewerage, surface or sub-soil
drainage and sewage disposal;

(c) Lighting ;
(d) Water supply; . L -

Shall vest absolutely in the Town and Country Devélopment
Authority free from all encumbrances.

(ii) . Nothing in sub-section (i) shall affect any right of the owner of the
land vesting in the appropriate authority under that sub-section.
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